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Call for the
. records. Notiée returnable on 22.6.2001.

Admit. Issue notice.
Issue notice on the interim prayer'
as to why the. operation of the impurned
Annexure-6 order dated 20.4.2001 shall not
be susupended.

Notlce/é returnably on

22.6.2001. In the meantime the operation of
the dated
20.4.2001 shall remain suspended. !
List on 22.6.2001 for
e

Vice~Chairman

impugned  Annexure-6  order

further
orders.

List on 27.7.01 to enable
the respondents to €ile writtén
In the meantime the
interim order dated 2.5.01 shall
continue,

:v've !
‘gtatemente.

fice=Chairmen




i

M o/;&/éi(’)f O«he 194 of 2001 | \ ;

C‘Ofrn anxyieale o L5
)//e& 6’6’(4‘3’/09/() 'Y/

Dy Nof = el — 2747401 Mr.A.Deb Roy, SreCGe5.Ce requests
z 78/7/6/7/7 | - for time to file written statement. Four -
: weeks time is allowed for filing of written
! statement. List on 24.8,01 for orders.
N writhen Brote mewh Meanwhile, the interim order 2,5,01 shall
Wy beem  Bylest, continue. 7
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2448401 List again on 21/9/01 to enabls the réspondants

Cinelys i &7/7/C7 to fils written statement.
(umﬂ‘ﬁ””)‘ oled b 1K The interim order datad 2.5.01 shall continus

Kondies Cmumdlzsj”/d« ' o untill further ordsr,
/N —————= <l "
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Vics=Chairman
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Nﬁ Ua‘n\\um,\ g\,a\(-_qmu\- 21.9.91 List on 15/11/01 to enable ths respondants to
Wiy b Ailest. . file written statement.
o  Interim ordsr dated 2¢5.200% shall continue
")_0'-? ) until Purther orders ' .
~— N
. | : . | . g jlce-Chaiman
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Oncho . 81/9101 ' mb | v oL g
Corrnanuni cated LT 140 ’ '.
/ea &awmﬂéi%ﬁ) @7 . 16.11.01 List on 14.12.2001 enabling the,
w10, did Q/[c]m respondents to file written statement.
2.61 In the meanwh:.le interim order

© 2.542301 shall continue.
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| Oeds 194 of 2001 V)
Y “Notes Jof the Registry Date Oyder ‘of‘. the Tr‘nrbunaﬂ
11.1.02 | List the case for hearing on
21.20902402, In the meantime the applicant
. may file rejoinder if any, within 2
\\\\3 ‘\a%’.s Asonan R\\k} weekss l/\_’____,-——\,-
o~ m{n,&{k_, st (v v
? Vice=Chairman
Y | 1m \
A 17’- ’ 3\::' N | .
ﬁ 20.2.02 Heard learned counsel for
%ﬁfasm)T}i‘ the parties. Hearing concluded.
0

y _ Judgement reserved. Parties may
. ‘ submit necessary Office Memorandum in
\h&b‘izﬂjf%bvoh}u AMrs Support of their respective cases
within three days from today.

e | a .

| Vice~-Chairman

‘g jtrd

‘ 2 .02 Judgment and order
20.% LV — 28.2.

i - pronounced in the  open -
~’——E£;7 k O?L/MQ, QAS%;JL court. The applciation is

disposed of. No costs.
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_ CENTRAL ADMINISTRATIVE TRIBUNAL ::
GUWAHZTI BILNCH.

: 194 of 20 :
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DR
| f‘%mt? Gopa ‘Nandi Deb APPLICANT(S)
- Q%‘ L _l T e eem e L e R R e A B B

Mr.g4B.K.Sharma, Sr. Counsel. ATWOCATR TR LHE AT LCOANT(S)

“ - VERSUS -

P B T e

Unidn of India & Ors. ... RESPGIDENI(S)

L s

#A.Deb Roy, Sr. C G.S.C. v ADVOCLTE ¥OR THI
N T RESPONDENTS .

. ‘THE-?)N PLE  MR. JUSTICE D.N.CHOWDHURY, VICE-CHAIRMAN.

THE 0N 'BLE

nnecher Rep

orters of local papers may be allowed tO see
cthe judygment ?

51 o be referred to the Reporter or nct 7
3. :hhether their Lordships wish to see the fair ccpy of the
;ﬁudgment ? _

' 4. Whether the judgment iz to be circulated to the other
| ‘Benches ?

: | Judgment delivered by Hon'ble Vice-Chairman.




9.

CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 194 of 2001.

Date of decision : This the 2_&/4 day of February,2002.

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman.

Smti Gopa Nandi Deb,

W/o Nitailal Deb

Bhati Abhay Nagar, .

West Tripura, Agartala. ...Applicant :

By Advocate Mr. B.K.Sharma.
~-versus-

1. Union of India
Represented by the Secretary to the
Govt. of India, Ministry of
Communication, Department of
Posts, Dak Bhawan,
New Delhi-1.

2. The Director General of Posts, ' ;
New Delhi-1. ‘

3. The Chief Post Master General,
N.E.Circle, '
Shillong-1.

4. The Director of Postal Services,
Tripura State, Agartala-799001.

5. Sub-Divisional Inspector of Post Offices,
Agartala East Sub-Division
Agartala-799001.
.. .Respondents

By Advocate Mr.A. Deb Roy, Sr. C.G.S.C.

CHOWDHURY J. (v.C.).

This application 1is directed and has arisen
against the ofder dated 20.4.2001 (Annexure-6 to the 0.A.)
passed by the respondents terminating the service of the
applicant. The applicant also sought for further direction

for conferring the benefit of regular service under the

\/Ay//‘w// respondents.



I ... The father of the applicant Hiralal Nandi was
working as Branch Postmaster at Krishna, Nagar (since
deceased). Her father went on leave and during his sbsence
# ol leave on the risk and responsibility the applicant was
i allowed to work in place of the EDA Krishna Nagar Branch
Office vide order dated 26.10.1995. The applicant provided
necessary securityland other material records. The father of
the applicant died on 9.3.1997 while herwas on leave. Tne
applicant prayed before the authority for her regular
} appointment as EDPBM. No action was taken on the prayer of
ﬁ‘the applicant for regularisation of her servicevas EDPBM.
1

; The applicant was allowed to act at EDPBM. The authority
took steps for filling up the vacant post and sent the

\

requisition to the EmploYment Exchange for sponsoring

candidates, The case of the applicant was also considered.
According to the applicant her case was not c¢onsidered in
right- perspective. Tne respondents took steps to replace
‘her. She submitted a  representation. By the impugned'order
dated 20.4.2001 her service was terminated. Tne_applicant
. preferred appeal and representation.The applicant also
applied for appointment_on compassionate ground.‘Failing to,
get appropriate remedy the applicant moved  this Tribunal
aSséiling'the action of the respondents. |

‘ é. -The respondents submitted its written statement.

In the written statement the respondents stated that her .
. case was considered for regular appointment but she wes not
found suitable. She worked as substitute during the leave
\ period of the EDBPM who subSequently expired on 9.3.1997.
i\ The respondents stated tnat "the applicant continued ner

* service unauthorisedly till the impugned order of

termination was issued. The nomination of her father

automatically came to an end on 9.3.1997. The applicant was

~Contd..
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asked to apply for appointment on compassionate ground. The
applicant applied for appointment on compassionate ground
and the application of the applicant for compassionate
appointment was fordwareded to the <Chief Post Master
General, N.E.Circle, Shillong vide letter No. A-62 dated
12.5.2091. The respondents in their written statement also
expressed its misgivings as to whether the applicant could
be considered for appeintment’on compassionate ground. The
applicant being a nmtried daughter she would not fall as
dependent family member, more so when the wife of the
deceased is alive she could not be considered ae a sole
dependent for appointment on compassionate ground.

3. Heard Mr. B.K.Sharma, learned Sr. counsel
appearing on behalf of the applicant and Mr. A.Deb Roy,
learned Sr. C.G.S.C.

4. g I am not inclined to go into those issues since
on the'ewn showing of the reepondents the application of the
applicant for compassionate eppointment was forwarded to the
Chief Post Master General, N.E.Region, Shillong on
12.6.2001. I am of the opinion that the matter should be
sent back to the respondentveuthority to consider the case
of -the applicant as per law either for compassionate
appointment or for granting temporary status. Needless te
say that the scheme for granting temporary status is
applicable to all Casual Labours. Mr. B.K.Shafma, learned
Sr. counsel for the applicant also drawn my attention to a
Full Bench decisibn rendered by Hyderabad Bench of the

Central Administrative. Tribunal in O.A. Nos. 912/92 and

961/92 on 7.6.1993 in the case of Sakkubai and N.J.Ramulu

VS. The Secretary, Ministry of Communications etc. & four

ors. reported in Full Bench Judgements  of Central

Administrative Tribunals 1991-1994, Vol III, 209. The said

Contd..
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decision took note of the order of Ministry of Communication
no. 45/24/88-SPB datted 17.5.1989 which also covers EDAS.
Admittedly the applicant worked as EDA with effect from
19.10.1995 till she was terminated from service by order
dated 20.4.2001. Thé said pefiod need to be computed for
considerihg his case for conferment of temporary‘status in
Group D post in accordance with casual labourers (Grant of
Tempprary Status and Regularisation) Scheme. The respondents

are accordingly directed to consider the case of the

‘appllcant as per the above observations as per law. It 1is

also made clear tht the applicant shall not be entitled for
any arrear or emoluments arising from conferment of
temporary status.

5. With the directions made above, the application

stands disposed of. There shall, however be no order as to

costs.

.

(D.N.CHOWDHURY)
Vice-Chairman
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(An application under section 19 of the Central Administrative
Tribunal Act. 1985

BEFORE THE CENTRAL ADMINISTRATIVE‘THIBUNRL
GUWAHATT BEMCH

D.ANS. cawesnsansasns of 201

BETWEEN

PSS ot N

Smt.Gopa Nandi Deb.
W/0. Mitailal Deb.
Bhati Abhay Nagar.

West Tripura. Agartala.

Applicant.

VERSUS

1. Union of India,
Fepresented by the Secretary to the huvt of India,

Ministry of Communication .

Department of Posts. _
Dak Bhawan, New Delhi-1. /

2. The Dirvector General of Fosts.
Mew Delhi-1.

Se The Chief Fost Master General.
CMNLELCirele.
Ehillong 1.

4. The Director of Postal Services.
Tripura State, Agartala-793001.

Y. Bub-Divisional Inspector of Fost Offices.

Agartala East Sub-Division.
fgartala— 799881,

eanondents.

4 & % 5 R # o 0 N8 nao E--

FARTICIH ARS OF THE QPPLlﬁﬁTiDN
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1. PARTICULARS OF THE OFDER AGAINST WHICH THIS AFFLICATION IS

HMADE ¢

This application is dirvected against the impugned

bearing No.A-62 dated 20.4.2001 issued by the.

communication
—

Director of Postal Services, Tripura terminating the service of

the applicant .
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Pe LIMITATION:

W

The applicant declares that the ingtant application has
been filed within the limitation period prescribed under section
21 =f the Central Administrative Tribunal Act.1985.

3. JURISDICTION:

The applicant further declares that the subject matter;‘

=f the case is within the jurisdiction of the Administrative

Tribunal.

4. FACTE OF THE CASE:

4.1, , That present applicant has preferved the instant

Original Application impugning the termination order which has
G B G ]

heen issued illegally viclating various rules and provisions

holding the field. The father of the applicant was working as &

Branch Fost Master and during his service tenure, he had to avail

long leave due to his illness. As per the provision contained  in

the Fecruitment RFules meant for employment of ED employees, the

father of the applicant nominated the name of  her daughter

(applicant). Pursuant to the said nomination the applicant got

her appointment as EDBFM, after following the due processes of

law. Necessary, formalities such as security deposit, submission

=f rertificates etc have been made by the respondents prior o

her such appointment w,e,f, 10.180.93. She kept on continuing  for

a long time. In the mean time father of the applicant Late Hira

lal Nandy died of cancer in the year 1997 (2.3.3972, while he was

an leave. The applicant thereafter, made a prayer for her regular

appointment as  EDBFM in the Month of Oct 1997, the applicant

thereafter made application on 3.12.37  to the concerned

authority. However nothing came out from such  application. But

fortunately her earlier service as EDBRPM continued. In the mean

time the respondents have issued an order dated =2Z3.6.2008 by

iy

which she was scught to be replaced by ancther WIS I



3D.6.2000., The said respondent however, did not turn on 30.6.2000
and she continued to serve as EDBPM. The applicant preferred a
representation  dated 22.7.2008 praying for her appointment as
EDEFM, but same could not yield any reply from the respondents.
Fending consideration of said representation; the Director,
Fostal services issued an order dated 21.9.2000 by which she was
asked to place her option fto work EDMOC but she refused said post
an the ground of  same being lower in rank. Thereafter Gﬁ.
28.9.2000 applicant prefarred an appeal praying for
cmnaidﬁratimn of  her case, but same yielded no result in
popsitive. Thereafter;, the respondents issued yet another orvder
dated #9.3.2000 with reference to her application dated 3.12.97
asking her to submit a separate application for the post  of
EDEFM, Erishna Nagar. The respondents issued on order dated
280.4.2001 terminating her service casting stigma on her. 0On
receipt of the said order applicant preferred an  appeal on
20.4.2021 which is yet to be rveplied to. The applicant even after
the arder of termination has not handed aver the charge mf’ the
gsalid post office. Attempts have been made by the respondents to

ake wover the charge but in absence of any formal order she did

b

not hand over the charge. Highlighting the facts the applicant
preferred an  representation dated 14.5.2001 to the concerned
authority. Having not found  any positive reply/response
radressing her grievance ; the applicant has come before  the
Hontble Tribunal by way of filing this 0.A.

This is the orux of the matter for which the present
applicant has been preferred praying for an appropriate dirvection
towards  rvegularisation of her service as well as due protection
towards  the termination of her service, from  this Hon'ble

Tribunal.

G E. That the applicant is a citizen of India, permansnt

/
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resident of Agartala and as such she is entitled tm. ali the
right, privilegszs and protections as guaranteed | by the
Cmnétitution af India.

4.3, That the father of the applicant-Late Miralal Nandi was

working as a EDEFM in Krishnanagar B.0O.. In the year 1933 the

father of the applicant was constrained to avail leave because of

his ailment. As per the provision laid down in the recruitment
rule of ED Employess the father of the applicant 'nmminated the
name of the applicant for the said post of EDBFM. %he respondents
pursuant to such applicaticon issued an  order dated 26.10.95
appointing her %o the post ﬁf EDRFM. She continued in the said
post of EDBPM w.e.f. 18.10.35, Thereafter on 21.11.96 the father
of the applicant submitted leave application handing over the
charge to his daughter (applicant). Since her appointment w.e.f.
10.18.9% she continued in the said post of EDEPM.
A copy of the order dated 2&.1@;95 is annexed

herewith and marked as Annexure—1.

4.4, That during the tenure of the appliuant, as EDBFM, the
Director Postal Services, Agartala issued an order dated 6.11.97
asking her to apply for the post of EDBPM in the said Krishna
Nagar B.0O. Pursuant to the said order applicant preferred an
application dated 3.12.97 in the prescribed form which was
supplied to her by the said order dated 6.11.97.
A copy of the representation dated’ 2.12.97 is
annexed herewith and marked as Annexure-2.
4.5, That during the pendency of considevation of her case
the respondentzs issued an order dated 26.3.2000 discharging heri
from the said post of EDEPM w.e.f. ém.e.zmm@ and further

direction was given %2 one Sri C.H.Chakravorty , overseer to take

over the charge of EDEFM, but on 30.6.2000 none appeared to take



c f

\4

hold  the

Cver charge from the applicant and she continued to

said post of EDBEFM.
A copy of the order dated 23.6.2000 is annexed
herewith and marked as Anngxure-3

at the applicant thereafter preferred =

11

Fu& Th
representation dated 22.7.2000 praying for her regularisation as

EDEFM. However nothing has been communicated to her. In the

meantime respondents issued an order dated 21.9.2000 divecting

her to place her option to the post of EDMC which she refused. On

the ground sams being lower in rank.

4.7 That. the applicant preferred numbers of representation
to the concerped authority for regularisation of her service but
same vielded no result in positive. However the Divector Fostal

Services issued an order dated 29.3.2001 requesting her to submit

vet ancther application form for appointment to the post of

EDEFM. Pursuant to the said order dated 29.3.2001 the applicant
preferred application to the concerned authority on 3042001,
of  the order dated 29.3.2001 and  her

Copies

dated 3.4.2081 are annexed herewith

application S
and marked as Annexure-4 & 5 respectively.
4.8, That the applicant who was under the bonafide

impression  that this  time her case will be considered for

regularisation as EDBFM, however to the utter surprise in reply.

communication  dated

T

her Annexure~S application the impugned

20.4.2001 has been issued by the Dirvector Fostal Services.In the

said impugned order the Divector Fostal Services  termed her

continuous long service as EDBPFM as unauthorised one.

A copy of the said impugned order dated 20.4.2001
iw annexed herewith and marked az Annexure—-6.

the applicant immediately thereafter preferved an

I That

appeal dated 30.4.2001 against the impugned order of termination

]



20.4.2001. It is noteworthy to menticon here that $ill  date the
applicant did not hand over charge to anybady.

A copy of  the maid appeal dated 38.4.2801 is

annexed herewith and marked as Annexure-7.
4.18. That attempte have been made to take over charge from
the said illegsal acticn and preferved a2 representation dated
14.3.2001 highlighting the a¥oresaid illegalities.

A coapy of the said representation datedg 14.5.2001

is annexed herewith and marked &8 Annexure-8.
.11, That the applicant begs to state that she being a
haolder of civil post, bher service are nolt liable to be terminated
as has been sought to be done by the r@%pmndanﬁs in the instant
case, On  the obther hand the applicant having been appointed
following the due process of law is nobt entitled $o such  an
drastic action by the respondents.
d.12. That the applicant submits that the impugned order is a
ned resuli af malafide intention of the respondents which
revealed ftrom its wordings. Needless to say herg that applicant
being the sole dependent of her tamily needs special protection
on compassionate ground.  On the above ground hey service isg
required to be considered on  compassionate ground  following
various guidelings issued by the Ministry concerned time to time.

G.13. That the spoplicant submits thet she is now  continuing

in  her service in absence of any legal representative of the

respandents. In that view of the matter the applicant prays for
an  interim order divecting the respondents not to discharge her
from ‘the post of  EDBEFM by suspending the oferation of the
impugned order dated 20.4.2881 in the interest of justice. In the
event of not allowing the interim relief the agplicant will

suffer irreparable loss and injury.

e
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S GROUNDS FOR EFEELIEF WITH LEGAL PROVISION:

Hele. For  that the impugned action on the part of  the
respondents are illegal arbitrary and viclative of Article 14 and

16 of Constitution of India and laws framed thereundsr.

e Far  that the applicant being a regularly selected
candidate her service can not be terminated as has been  sought

o odone dn the present case.

.3, For that the impugned orvder being a stigmatic one same
iz not sustainable in the 2ye of law and same is liable to be set
aside and guashed.

.4, For  that there being a clear instruction/ guidelines

formulated by the oconcerned Ministry , the case of the applicant

reguired to be considerved for compassionate appointment.

5.8, For that in any view of the matter the action/inaction
of  the respondents are not sustainable in the eye of law and

liable to set aside and guashed.

£.DETAILS OF BEMEDRIES EXHAUSTED:

That the applicant declares that he has exhausted all
the remedies available to them and there is o alternative remedy
available to him.

7. MATTERS NOT FREEVIOQUSLY FILED OF FENDING IN _ANY OTHER COURT:

The applicant further declares that he has not  filed
previocusly any application, writ petition or suit regarding the
grievances in respect of which this application is made before
any other court or any other Bench of the Tribunal or any ather
authority nor  any such application , writ petition or suit is
pending befaore any of them.

8. RELIEF S0UGHT FOR:

\

Under the facts and circumstances stated above, the
applicant most respectfully praysd that the instant application

be admitted records be called for and after hearing the parvties



on  the cause or causes that may be shown and on perusal of
recmrda, be grant the following reliefs to the applicant:-

8.1. Te set aside and guash Annexure~6 impugned order
dated 2@.4.2801 with all consequential service benefits by

regularising her service with retrogpective effect.

8.2. Lost of the application.
8.%. Any other relief/reliefs to which the applicant is

entitlied o under the facts and circumstances of the case and
deened fit and praper.

9. INTERIM ORDER FRAYED FOR:

e TR Bt

Pending disposal of the application the applicant prays
for  an interim order dirscting the respondents to allow her to

centinde as EDBPM by suspending the operation of impugned

Annexure—6 order dated 20.4.2001.
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VERIFICATION

I, Smt. Gopa Nandy Deb , W/o Shri Nitailal Deb, aged
about (42 vears, at present working as  EDBFM, kKrishna MNagar,
figartala, | do hereby solemnly affirm_ and wverify that the
statements made in paragraphgq'lffuﬁzﬁp.S:juu¢?%.glq:,.,,au are
true T my Enowledge and L heese made in
parac;n’a;::ahst‘{.,B.,ﬁL'f}ﬂ.,{fgﬁg,ﬁ? f/é are also truse to my legal advice
ahﬂ the rest are my humble submission before  the Honfble
Tribunal. I have not suppressed any material facts of the case.

QGm%

And T sign on this the Verification on this the 7.0 day

of MY f zep.

Go P N oady (Deb)

Signature.
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DEPARTMENT OF POSRS :: INDIA

OFFICE OF THE DIRECT OTR POSTAL SERVICES::TRIPURA STATE
..‘....0.‘...AGARTALA - 799 001.0.‘0 0 9 0 0N O 000 Q00 e

No,A-62 dated at Agartala,the 20th April
_ : 2001
4

—

on of this office memo of even number
dat¢d 07.06,2000,the unauthorised continuation of the
post Of EDBPM, Krishnagagar kDBC by Smt.Gopa Nandl (Deb),
the nominee of Late Hiralal Nandl, Ex-EDBPM,Krishnanagar

LDBO 18 hereby terminated with lmmedlate effect.

DIRECTOR POSTAL SERVICES
TRIPURA STATE::AGARTALA

Copy tio:

1.5mbt . Gopa Nandi(Deb),EDBPM (Nomlnee),Krishnanagar
"KEDBO for information with direction to vacate
the post of wDBPM of Krishnanagar EDEO.
Non-oblige of this order on your part will

be viewed seriously,

YIhe SDIPOs',Agartala wast Sub-dwn., With
direction to arrange suitable stop-gap
officiating agrangement .

3. he Postmaster,Agartala HPO. He 18 requested
to held up drawal & disbursement of allowance
of the nominee henceforth.

4,0ffice ocopy

5.8pare,
Sd-1lleglble
pirector Fostal Services
Tripur, State:: Agartala

- 9 ?

sD/ - ‘Q/

W .
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Adyocate.

S Z REGISTERED A/D
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| ANNEXURE-F

T /_____________——*_/‘
Tge Chief Postmaster General,

N.E,Circley
shillong-791 201

Sir,

This 18 an appeal preferred under Rule 10 of
the X,D.8e' Service and vonduoct RHules-1364,azainst
the order of termination issued by the D,P,.S,
Agartala under its communleation No.A-62 dated
20,4,2001, o copy of whic) is annexed here to as

Annexure-I_.

2. that I preferred an appeal 40 you on 26.2.2001
seeking regular anpointment .,as E,D.A.,KXishnanagar
ag I had continuously workzed in that post for more
than 3 years 11 months ag no, inee of my late
father Hiralal Nandi, Ex-EDBPM, Krishnanagnr.

I hane not yet been favoured with a declsion

of my appeal.

%, That on the other hand ,the DP,3. Agortala has
terminnted my job vide its cormunication referred

to in para I above (Annexure-I).

4. That in terminating my job I was not informed
of the proposal to tak2 action against, and the
allagatlon on which such action 18 proposed to be
taken, and no opportunity was given to make any

representation. ‘

A8 the peﬂalty imposed is remwal from servloe,
an enquiry was mandatory und er Rule 8 of the
E.D.A8' ¢ onduct and “ervice Rules;1964. But no
such waxx enquiry was held, which vi*lated the
terminatlion.

-.0..0'002
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5¢ That the D,P.5,Agartala ¥emo.No. 8-52 4ated
07.06,2000, referrz24 to in the tarmination order
aforezld (Annexura-i} was not cammunlbnted to nma .
Ae such T the arntonta of the 8244 Hemo, 18 not

known to me,

6. That gy asablnuatinn was not Laacthorisedd,

1 was working in the post a3 belng duly appolnted
by the EDA, Lato 4r-1a) dandl for mer2 than 240
doys, and hadl sswired the rizht to be rogularised
in that poat., A3 surh my csmoval order,without
showlng any reason, wan Ateell unauthorised under
gasunl Workera' {Grant of temporary status and
regulariaxtlon)Zaheme;?QQB of the ¢,0,1., Daptt,. of

rersonn2l wd tralningal.

7. In tha clrourasttiaeza I pray taht  you woul'ibe

kind gnouish to oonaidas iy upreal and re.instate

© mg in thé aald poot, ad slao sppolat me in the

8048 post regularly ascordlag to my appeal dated

£6.2,2001,

Youra falthfully |

. '7}_’/)61 }1///{”0.,/)

Lnolosura-( {] '
(3opa Nandl (Deb)
DA Erishnonasage

Dated-Azartzla Azartala-7990° 1,
The 20th April, 2N 1

Copy to the Dlrsctor,Tostnal servizes, igart ala 79901,

'j‘C[%I;VA)MZQ_

)
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To

The Inapector ol Post Oiflces
Apartola East Sub-Divielon,
Agart ala<799 ool.

Sir,

Your letter #1o,A.2/¥rishnanagar datded
8.5,2001 has mis-rerresented the fast to the
following extent,with 2 definit view to axdx
create adyverze impreszion chout me.

2. fhat the DF3 Aguartala order No,A-H2
dated 20.4.,2001 3irected thaot ‘
"sahe BRIFws', Aznrtala fast Sub-Dvn with
dirzctionkp to awrange &kapxgxp
sait abl2 stop-zap officiating
arrangement "
pBut you did not make anyarramgement t111 8.5,2Q01,
inasmuch 28 you did not issue any ordes to that
efect with my knowledge. On 5.5.2701 0/8 Sri
3ikhrat Deb Barmo comb o take chraze of the
office from ms without any order from you 1in the
aatter of sald "stop-gap” arrangement . He produvced
a photo copy of DE33Agartala letter No.n62 dated
. 20.4.20’\1

3, Thot I consldereqd tkht charge of an offlce -
15 not proper to ba handed over to a person
without partiecalar order from the competent
duthority, It 18 Sukh rai Deb barma who olaimed

the chrgs shoulé be handed over to him without
proper autnority.fhe DPE,Aisartala d1d not
authorlse him to btake charge from me,

4, How wpuld you Jjustify your octign ?

youra faithfully
Gof % ;\lmzfvf?/ ( Oeh)

(Sut ,Gopa Nandy (Deb)
¢/C LA e hHiralal Nandy
A Fhat i <sbhaynagar (Went)
Dated Agart ala-T9902 1.
Agart ala, 14,5,2001

Reglstered A/D., Copy to-
gmt JF,Sethi, Direotor of Postal Sevice:Tripura
Stat ey Azartala-7o00N 1, with reyuest to diredt
gaid SDIPOS to canesll the para No, 1 of 1ts
letter und.r reference,2s belny false, URher ise
the mabter will be taken up with GEX C,AT, a8
being an instance of conspiration against the

(smt .Gopa Nandy (Deb)

.f% ;
N~/
PNeesiss
ey

WO,
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In the matter of

- Written Statements submitted by the -

regpondents

; The respondents beg to submit the brief history

of the case, which be treated as a part of the
| witten statement
( BACKGROUND OF THE CASE )

§ari Hiralal Nandi the then ED BEM, Krishnanagar
EIBO proceeded on leave for 180 days weeof+ 21.11.96 to

. 19.5.97 by kanding over charge of ED BFM to Smt. Gopa Nandi
(Deb ) to work as his substitute during leave period of Shri

Nondi at his own risk & responsibilities. But the said

Shri Nendi did not turn up owing to his demise om 09.03.1997

and the nominee arrangement was continued.

The procesa for regular appointment to the vacant

post of ED BFM was taoken up and the Regional Employment

Exchange was addressed to sponsor the candidatés for filling
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filling up of the resultant vacaney on 11.04.97. The Employ-

ment Exchange sponsored 6(six ) candidates on 24+10.97. and
Smt. Gopa Nandi (Deb ) was ome of them+ Accordingly, the
sponsored candidates were asked to submit their testimoniais
for examinatkon of their candidature on 06411497+ Out of
the six candidates, 4 (four) candidates including Smti. Nandi
(Deb ) respondended. On scrutiny of the candidatures, it was
found that 3(three ) candidates other than Smtie Nandi (Deb )
belong to the Post Village but failed to submit their income
or property certificates. Further, they were asked to submit -
within 15.6498 as to whether they are able to provide acco:r
mmodation for the EIBO. But maxm mone responded and Smtie

Nendi (Deb) was continued to work as ED BPM, Erighnanagar B 0.

As far as Smt. Nandi (Deb('s eligibility for the post
is concerned =

a) She does not belong to the post village- /

b) she is having no income but possessing landed property
in the meighbouring village i.s. other than the post
village.

c) She is Higher Secondary plucked candidate by educational
qualification and the Ministry of Home Affairs, New =
Delhi vide their O.M. No. Fe6/3/69-Estt(D) dated
2040 12+1969 has declared suck candidates as equivalent
to Matriculate for the purpose of employment in Central
Govi. But such plucked students are not declared
Matriculate by the Tripura Board of Secondary Bducation

under which her name was not considered. Rurther, she
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gscored 17.1% in the HeSe Exam. i.e Sequivalent to
Matriculate and her ran_k wvas lowest in the merit

ligt out of 4 (four ) candidates.

As per :ule, the eligibility criteria for the posﬁ
of BIBPM ig =

The candidate must be 1oﬁg to the post village wvhere
the post office is located. |

The candidate should be Matr.téulate or Bquivalent
from a recognized Board/University/Institution.

Accordingly, Sut Nandi (Deb) did mo%t come under the -
consideration Zone for the post of ED BIWM, Kwishr{anagaz:
B«Oo
mmawmmhmﬁmzxmexmamnnnmﬁé |
Rewaking | |

Sut. Gopa Nandi (Deb ) was unauthorisedly working as
subgtitute of the deceased BIBEM since 20.05.97 and
the fact was brought to the notice of this office

by the SDIPOs, Agartala East Sub-Division who was
directed to terminate the irregular holding the charge
of BD BPM, Krichnanagar B0« with a suitable arrange=-
ment till the recruitment of regular EIBPM vide this
office letter No.A-62 dated 7+6+2000. The I SDIPOs
directed Sari Chinta Heran Chakraborty, 0/s (Mail)

to take over the charge of the ED BPM, Erishnanager
EIBO from $nt. Nendi (Deb) who was holding thke charge
unauthorisedly . But Smt. Nandi(Deb ) refused to hand



~

his letter No. A=-2/Krishnanager dated € 21.07.2000.

\ Sut « Nendi (Deb ) again denied to hand over the charge
to the 0/s (Mali) with a plea that she had submifted
her candidature as called vide this office letter
dated 06+11.97 and she will not quit the charge with~
out getting the matter discussed with the D.P.S3.

To sum up, Smt. Nandi(Deb ) wvas engaged as substitute/
nominee by the then EIBPM, Shri Hiralal Nandi at mis own risk -
and responsibility, so thet very nominee arrangement automati=~
cally became null and}void’ with the death of the regular BIBPM ”
who expired on 9+3.97. Subsequently, Smt. Gopa Nandi (Deb )
handed over the charge of EIBPM, Krishnanagar EIBO to the 0/8
Mails on 9.5.2001 after filing the O.A . No. 194/2001 to the
Hon'ble CAT, Guwahati on 2.5.2001.

1. That with regard to the statements made in para 1,

fhe respomdents beg to gstate that tke question of terminatiom
of services does not arise at all as Sut. Gopa Nandi (Deb) w;raﬁ
working as EIBPM of Krighnanagar BEIBO unauthorisedly. Shri ’
Hiralal Nandi, the then EIBFM, Kzfialrmanagar EIBO proceeded on
leave for 180 days wee«f+ 21411496 to 19005497 by handing over
the charge of EIBPM to Sut. Nendi (Ded) to work as his sabsti-
tute during the said leave period of Hiralall Nendi at kis own
rigks end responsibilities. Shri Hiralal Nendi expired on
09403497+ So, the arrangement of nominee automatiocslly became
null and void with the death of the EIBPM i.e. on 09.03.97.
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Hence, Sute Nandi (Deb ) was unauthorisedly working in the
éapaoity of EIBEM since then and the Director Postal Services
hag terminated the unauthorised continuation vide letter No.
A-62 dated 20.04,2001,

2 That with regard to the statements made in para 2,
the respondents beg to state that the applicant merely worked
a9 nominee at the risks and responsibilities of Hﬂ:iralal Nandi,
the then EIBPM. Smt. Gopa Nandi (Ieb) was neither having any
formal appointment letter as EIBPM nor she was holding eny
civil post under the Govi. Hence, the applicomt will not come
under the purview of the limitation of the Hon'ble CAT under
Sec .21 of the Central Administrative Tribunal Act, 1985.

3 That with regerd to the statements made in pare 3,
the iespondents beg to state that Sut. Nandi (Ded) was not
appointed as an ED BPM who worked merely as mbsﬁitute In tke
leave vacancy of the reguler EIRPM of Krishnanagar BIBO, she
‘will not come under the jurisdiction of tke Hon'ble CAT amd
the application filed by Smte Nandi (Deb) may kindly be

considered to be quashed safely.

4o Tat with regard to the statements made in para 4,
the respondents beg to state that the contention in this para
is not correct and ten,able « The post of EIBEM, Krishnenagar
B«los was fallen vacemt when the regular ED BPM Skri Hiralal ’
Nendi expired on 9.3.97 and the sppointment to the vacant post

of ED BPM vwvas taken up. The ﬁegional Employment Exchange was
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resultant vacancy on 11.04.97, The Employment Exchange
sponsored 6(six) candidates on 24.10,97 and $mt .« Gopa Nandi

(Deb ) was one of them. Accordingly, the spongored candidates

~ were asked to submit their testimoninals for exsmination of

their candidature on 06.11.97. Out of the six candidetes,

4 (four ) cendidetes including Smt. Nandi (Deb ) responded. On
serutiny of the candidatures, it wes found that Z 3(three )
candidates other than Smut. Nandi(Deb ) belong to the Post

Village but failed to submit their income or property certi-

ficates. Further, they were asked to submit within 15.6.98 )

as to whether they are able to provide sccommodation for the
EIBO. But none responded and Smt. Nandi (Deb ) continued %o
work as ED BPM, Ericknanagar B«0» As far as Sat. Nandi (Deb )'s

eligibility for tke post is concerned =

/ a) She does not belong to the post village.

[
.

b)) She 1s having no income but possessing landed property

4

in tke neighbouring village i.e . other then the post

village., |

Smte Nendi (Deb ) is Higher Secondary plucked candidate

by educetional qualification and the Mi_.nistry of Home

Affairsd, New Delhi vide their O.M. No. Pe6/3/69-Estt(D)

dated 20412.1969 has declared such candidad;ve\s/as equi=
;‘ valent to Matrioculate for the purpose of employment

in Central Govie. But Tripura Board of Secondary Bduca~

tion did not declare as Matriculate for such H.8. plucked

‘cendidate. Hence the candidature of Smt. Nandi(DEB )
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i x was not considered as she was n\:i\latriculate from
any recognized Mstitution or Board. Rurther, she
scored 17.1% in the He3. Exam+ 1.e. equivalent to
Matriculate and her renk was the lowest in the merit
ligt out of 4(four ) candidates. As per rule, the
eligibility criteria for the post of EDBPM is =

The candidate must belong o the post village where
the post office is located.

i The candidate should be Matriculate or Bauivalent from
| a recognized Board/University/Institution. \/ "

Accordingly, Smt. Nendi (Deb) did not come under tiae
consideration zonr for the post of ED BPM, Krishnanagar
BeOs "
Sut. Gopa Nandi (Deb ) was unauthorisedly working as
subgtitute of the deceased regular EIBPM gince 20.5.97

: and the fact was brought to the notice of this office

| by the SDIPOg, Agartala Easf Sub~Division who was
directed to terminate the irregular kolding the charge
of ED BMM, Kfishnanagar B«0s with a suitable arrangement
till the recruiiment of regular ED BEM vide this office
letter No. A-62 dated 7.6.2000. The SDIPOs directed
Suri Chinta Haran Chakraborty, 0/s (Mall) to take over
the cherge of the EIBEM, Krishnanagar EIRO from Smt.
Nendi (Deb ) who was holding the charge unauthorisedly.
But Sut. Nendi (Deb ) refused to hend over the charge of

BD BPM. The SDIPOs® was again directed to implement



% o
2 D
7 O
Y g _‘7:})6‘_’_
)
. / S %%\ W\ -
297 X T
© O
? ' > %
. /\-\"A'
{ %, °
B > 2% ¢
. »,
~ R A
>y %0 e
8- S $%2
2

who in tern again directed the 0/s (Mail ) to take over the
cherge to the 0/s (Mail) with a plea that she had submitted

her candidatures as called vide this office letter dated
06411497 and she will not quit the charge without getting the
mafter discussed with the DeP.§. Thereafter, Smt. Nandi (Deb)

advised to apply for the compassionate appointment in
elaxation of normal recruitment rules as xhmdd&d ske did not
fulfill the eligibility criteria for direct appointment to tke
post of EIBFM. The application for the compassionate appointmé-

nt was forwarded to the Chief Postmaster General, N.E. Circie, )

\ Shillong vide this office letter No. A-62 dated 12.06.,2001«
Further, Smt. Nandi (Deb ) was engaged as substitute/nominee by
the then EIBPM, Siri Hiralal Nandi at his owm rigk and respon=-

\' sibility, so that very nominee arrangement automatically
became null and void with the dealth of EIBPM who expired on
93497 Subsedquently, Smt. Gopa Nandi (Deb ) banded over the
charge of ED BPM, Krishnanagar BIBO to the 0/S Mails, Agartala
Bast Sub-Division on 9+5.01 after filling the O.A. No.194/2001
to the Hon'ble CAT, Guwabati on 2.5. 2001. Hence, the appli-
cetion filed by Smte. Nandi (Deb) may kindly be considered té
be dismigsed safely as diesussed sxfaly xs in the foregoing

pares 1, 2 and 3 aboves

5e That with regard to the statements made in para
4.2, the respondents beg to mkxkexikak offer no commentse
However, so far recruiltment of EIBYM Rules is concerned, it

wag done according to the epecific rules and regulation of
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6. That with regard to the statements made in Para 4.3,
the respondents beg to state that as per Rule, there is a

provision to provide nominee during the leave period of a
EIBPM. e letter dated 26.10.95 mentioned in this pare was
the leave memo granted to Suri Hiralal Nandi, the then EIBEM,
Krighnanagar BeO« and it was not appointment letter of Smt.
Nandi (Deb) as she claimed in this para. The applicant vas -
approved to work asg nominee during the leave period at the ¥ )
risk and re spbnsibilitjes of the regular EIBPM. Mere approval

of the nominee arrangement does not automatically 'entail

Smt . Nandi (Deb ) to be appointed as EIBPM.

Te That with regard bo the statements made in para 4.4,

the respondents beg to state that the process for regular _
appointment to the vacant post of EDBPM was taken up and the
Regional Employment Exchange was addressed t0 sponsor the
candidates for filling up of the resultant vacancy on 11.%.97.
The Employment Exchange sponsored 6(six) candidates on 24 »10.97
and Smt. Gopa Nandi (Deb) was one of them. Accordingly, the
sponsored candidates wdre asked to submit their testimonials
for examination of their candidature on 06.11.97 alongwith the
candidate of Smt. Nandi (Deb) Smt . Naridi(Deb ) did not fulfill
the eligibility criteria for the post in question.

8. That with regard to the statements made in para
4+5.1, the respondents beg to state that the contention of -

this para is not correcte Smte Nandi (Deb ) was unauthorisedly
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holding the charge of EIBEM, Krishn_anagar BIBO+ " The Diree;;éor
P’ostal Services, being the appointing authority, terminated that
very unauthorigsed continuation vide letter No. A=62 dated
74642000 and the SDIPOs, Bast Sub=-Division was directed to
implement the said termination order. ‘Accordingly. the SDIPOg,
directed Shri Chinta Haran Chakraborty, 0/s (Mail) on 30.6.2000
to take over the charge of the ED BFM, Krishnanagar BEIBRO from
Sut. Nandi (Deb ) refused to hand over the charge of ED BPM.

The SDIPOg® again directed Shri Kumod Chakraborty, another 0/s
(Mail) to take the charge of EIBPM from Sut. Nandi (Deb) vho
attended Krishnanagar on 2207.2000. This time also Smbe -
¥andi (Deb) denied to hand over the charge to him on the plea
that she had submitied her candidatures as called vide bhis
letter deted O6.11.97.

3 . That with regard to the statemenks made in para
4 +5+2, the respondents bég to state that the applicant Smt.

Nandi (Deb) was unauthorisedly working as nominee of a deceased

‘employee beyond 15.05.97 without any valid order from the

competent authoritye Since the applicant does not fulfil eli-
gibility criteria for appé)intment as BIBEM, the question oit
fegularuation as EIBPM does not arise at all. Hence the
application filed by Smte Nandi (Deb) may kindly be ouashed

safely .

10. That with regard to the statements made in para
4 +6, the respondents beg to state that there is no such provision

to absorb & nominee as EIBPM. Further, Smt. Nendi (Deb) did mot
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Depoty Superintendent,
O/o. the Diractor of Postal Services

A L. Mol Barmy

-11-

Trlpura State, Agartala—7990G1.

fa1f11l the eligibility criteria for directap

b

ointment to

o

the post of EIBPM, Krishnanegar EIBO, as discussed in the
foregoing paras, she was advised to apply for compassionate
appointment in relaxation to normal recruitment rules being

the near relative of the deceased EIBPM. There 4 is a basic
difference in betweén the direct recrultment and compassionate
appointments §mt.Nandi(Deb )'s prayer for compassionate appoint-
ment in relaxation of normal recruitment rules was sent to
Circle Office, Shillong for examination vide letter Noe A=62
dated 12.6.2001,

1. That with regaéed #to the statements made in para
4#7. the respondents beg to state ﬁhat it is already discussed
in the foregoing gbove para that the applicant was advised to -
apply for the compassionate appointment in relaxation of normal
recruitment rules considering her near relauon to the deceased
ED BPMe. It does not mean that she is having right to claim for
the post of ED BFM, Krishnanagar BeO.

12, That with regard to the statements made in para’

4 +8, the respondents beg to state that as already discussed in
details in the foregoing paras above. As Smt. Nandi (Ded) wes
holding the charge of BD BFM unauthorisedly and om bgiﬁg repeatgd.
efforts made by this office, she handed over the charge of

ED BPM, Krshnanagsr BeOs on 09405.2001 after £illing the petition

before the Hon'vle CAT om 2.5.2001.

13. That with regard to the statemenfs made in pars

4«8, the respondents beg to state that Smt. Nandi (DEB ) worked
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as ED BPM, Krishnansgar BI-0. against the leaw;%vacancy at the
risk and responsibilities of ED BFM, u_ho‘ subsequently expired
on 9397, therefore the substitute arrangement made by the
regular ED BPM automatically became null and void fron the date
of Ris expiry on 9.3.97. Hence the termination order issued
vide letter No. A~62 dated 20.4.2001 1g in order.

14. That with regard to the statements made in para
410, the respondents beg to state that the contention in this
para is not correct. Smt. Nandi (Deb ) was reguested several
times to hand over the charge of ED BEM, Krishnanagar B+O.

which she was holding unauthorisedly, but she denied showing .—
various pleas. Subsequently she handed over the charge on
9.5.2001 after filling this application to the Honm'ble CAT,
Guwahati on 2.5.2001. Practically, Smt. Nandi (Deb) was neithér
appointed as ED BPM, %rishnanagar Be0s nor ske was holding any .
civil post under the Govt. where she was holding the charge

of ED BPM, Krishnanagar Be0. unauthorisedly « Subsequently,

the £ unauthorised and forceful continuation was terminated by
issudig order vide order letter No. A-62 dated 20.4.2001,
Hence the application filed by Smt. Nandi (Deb ) mey kindly be

Guashed safely.

15. That with regard to the statements made in para 4.11,
the respondents beg to state that the applilcan‘t,.éﬂnt- Nandi (Deb)
is the married daughter of the deceased EIBPM. Since the wife
of the ae;;;;dﬁmm is still alive, the applicant, Smt. Nandi
(Deb ) being married daughter of Iate Hiralal Nandi, Ex-BEM,

Erighnanagar BeOe can not be considered as solely dependent of
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16. . . That with regard to the statements made in para 4.12,

the respondents beg to state that. the con_tention in this paras .
is not jeorrect. Widow of Iate Hiralal Nandi, Ex-BPM, Krighna-

naga? BeQe is still alive and the applicant is the married

ughtér of the ED-BPM. Hence, the case of Smt. Nandi (Dedb )
beihg a merried daughter of the deceased ED BPM can not be

onsidered as solely dependent for the appointment on compassi~- _

onate ground.

17. That with regard to the statements made in para

4413, the respondents beg tlo state that Smt. Gopa Nandi (Deb)
merely worked as nominee during the leave vacancy of the BPM
for 180 days weeofe 21411496 t0 195497 at his own risked and -
respongibilities who subsequently expirdd on G+3.97. Hence
the nominee arrangement automatically became null and void
from the date of expiry of the ED BFM. Being a némin,ee, ot e

Nandi (Deb ) is having no claim to be sbsorbed as ED BPM.

:| /!- That with regard to the statements made in para %42/
L

51, the respondents beg to state that Swt. Nandi (Deb) was -
neither appointed as an ED Agent nor holding any Civil pbst
under the Govie. She worked as substitute sgainst the leave

vacancy for 180 dsys from 21411.96 to 19.05.97 of Shri Hiralal

Nandi, the EIRPM who expired on 09.03.,97. Since then Smt,
Nendi (Deb) wo.s working as EIBPM unauthorisedly and the said
unauthorised arrangement was terminated on 09.05.2001 . Hence,

the Question of violation Article 14 and 16 of the Constitution "
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Deputy Superintendent,
the Ciractor of Postal Services.

Tripura State, Agartala—799001.

of India and Laws framed there under does not aa';!.se%%L :

That with regard to the statements made in para

O/o

2, the respondents beg to state that it has already been
digeussed in the foregoing paras that Smt Nandi (Deb) was
neither apﬁointed as EIBPM nor she was holding any ED post .
vhe worked as substitute during the leave period of the EDBPM

wko expired on 09.03.97. But Sut. Nandi (Deb) was holding

the post of EIBFM. Since then she was directed to hand over -

the charge on several dates on 03.07.2000, 22,07,2000 ang 05405 .0
Hence the termination of service issued to Smt. Nandi (Deb ),
nominee of Iate Hiralal Nandi, Ex-RIBPM, Krighnanagar BIBO
vide No. A~62 dated 20.4.2001 ig in order.

20. That with regard to the statements made in para 5.3,
the respondents beg to state that Smt. Nandi (Deb ) worked as
EDBFM in the capacity of nominee of the EIBPM, Shri Hiralal =
Nendi at his own risks mnd responsibilities. Furtker, the
arrangement of nominee antomatically became null and void from
tﬁe date of expirg of the regular ED BPM who expired on 09.03.97.
But Sut. Nendi (Deb) was unauthorisedly holding the charge of KIGRM
EIBPM witkout having any authority letter from the competent—
authority and also refused to hand over the charge whenever she
was requested on 03.07.2000, 22.07.2000 and 0§.05,2001. Hence,
the spplication filed by Sut. Nandi (Deb) may kindly be quashed

safely .

1. That with regard to the statements made in para

3+4, the respondents beg to state that Sut. Gopa Nandi (Deb)

applied for the compassionate appointment in rélaxation of normsl
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Recruitment Rules as she did not filfill the eligibility%
&iteria for direct appointment to the post of ED BPM. The
application for the conpagsionate appointment was forwarded
to the Gaief Postmaster General, N.E. Gfrcle, Suilleng vide

this office letter Noe. A=62 dated 12.6.M,
/ </

22. That witk regard to the statements made in para
5¢5, the respondents beg te state that as discussed in the
foregoing paras above and alzo at para 53, the OA petition

of Smt. Nandi (Deb ) may kindly be ouashed sjé.fely.

23. That with regard to the statemenfs made in para
6, the respondents bég tolstate that as discussed in the
foregoing paras, the spplication of $mt. Nandi (Deb ) is not
tenable and accepteble as she was neitker appointed as ED

employee nor kolding any civil post under the Govt.

24 . That with regard to the statements made in para 7,

the respondents beg to offer no comments.

25. That with regerd to the statements mede in paras 8
the respondents beg to state that the mx facts and circunstances
narrated in the foregoing paras the applicatidn of Smt. Nandi

(Deb ) moy kindly be quashed safely.

26 . Tat with regard to the statemente mede In pera 8.1,
the respondents beg t0 state that the aquestion of service benefit
etc. does not arise at all since the applicant was not a.ppointe_d
to any ED post or not holding to any Civil post under the Govt.

as welle
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27« That with regard to the statements made in pava

does not arise. As discussed in the foregoing peras, Sut.
Nandi (Deb) is having no appointment letter in any ED post as
prescribed in the rule or she is holding no civil post under

the Govi. Hence the application filed by Smt. Nandi (Deb ) may
kindly be quashed safely.

28. That with regard to the statements made in para 8.5,
the respondents beg to state that as discussed above in tile )
foregoing paras, the petition filed by Smt. Nandi (Deb) mey kindly
be duashed safely. ‘

29.  That with regard to the statements made in para 9,

the respondents beg to state that the question of allowing the -
applicent to continue in the post of BIBPMZ Krishnanagar BIBO
does not arise at all since Snt. Nandi (Deb ) was holding tke
charge unauthorisedly without any proper order of the _competexit
authority and who was repeatedly requested to hand over the
Charge thrice on 3.7.2008, 22.7.2000 and 5.5.2001, but she denied.
Moreover, she worked as nominee/ substitute of the EDBPM at the
risks and responsibilities of the reguler EIBPM vho expired-on |
09.03.1997 and the nominee iis having no claim to be absorbed. '
automatically in the said post until and unless she fulfils the :
eligibility criteria prescribed by the depariment for recruitment
to the post of EIBPM. Hence, the applicant's prayer may kindly
be duashed safely. “
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30. That with regard to the statememi%?made in para
10 to 12, the respondents beg to offer no comments.

It is, therefore, prayed that Your
Lordships would be pleased to hear

the parties, peruse the records and
after hearing the parties and perusing
the records, shall further be pleased

to dismiss the application with éoat_,q

Verificationeeceeces see .
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I, Suri &nehe¥ Chondxa ol Rovoma, /9% ‘ gy’dr‘«d}/ /ﬂcﬁ

y b Ale M W being authorised do hereby solemnly

afﬂrm and declare that the statements made in this written
statement are true to my knowledge and information and I

have not suppressed any material fact.

‘And 1 sign this verification on this th day of .
December, 20U1,

/g@,(«‘z Handeo Job Aorma

Declarant .
Deputy Superintendent, )
O/o. the Director of Postal Se-vices,
Trlpura State, Agartala—79900"



